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CENTRAL ADMINISTRATIVE — TRIBUNAL
GUWAHATI  BENCH, V ’
in 0,4, —
Neme 2f tno Apnlicy t{S) C’f_?f:, Meuama. K @@5
Name of tke Respondent(S) _ 6@67/ £ 0nS .
. Mr D.Cmahazln, R-€. BMWMWW
Advocate f’or the An 4
! Pplic ‘3‘3‘4"“’%"*7' HSB, « Qaketn 2 pun z@éwwk
COU‘DS@] £Dr ’tne Rc" l\:\IaY/ C oCoe G@;gn
_OFFICE NOTE | DATE |  ORDER OF Trp TRIBUNAL T
et SR e e e e e
1
v 31. 3 2004 present: The Hon'ble Shri Kuldip
- Singh, Member (J).
R - v '
* e . The Hon'ble Shri K. V.
’j S H . prahladan, Member (A)e
- 7 .
e Heard counsel for the parties.
7

L
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order passed sepatately.

" M | Member (J)
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R ' CENTRAL AUMINISTRATIVE TRIBUNAL
g i GUWAHATI BENCH
e i
i:
.
" 0.A. / RXK. No. .78 . . . of 2004.
)
|
| DATE OF DECISION 33:3:2004. ..
ﬁ
.. _ iShri Munna Kumar Das = = | _ _ ., ., . ., .APPLICANT(S).
I .
. . .'Mr.D.C.Mahanta, R.C.Barpatragohain, B.Buragohaaifjocare FOR THE
S.B.Goliain "& 'MS.B.Baruah. APPL ICANT(S) .

- Versus =

1
1
i
it

| - VERSUS =
I

,‘The Union of India & Others. = = = RESPONDENT(S).
i " :
|

I : o T A
. ° o Mr&ASD@b cR@Y: Sr ‘c 8G‘SSC’ ° o ° ° ° ° ° ° ° }lDVOCt\'lhl FOF. TH.&I
RESPONDENT (S) «

|
|
1@
THE HON'BLE SHRI KULDIP SINGH, JUDICIAL MEMBER.

THE HON'BLE SHRI K.V. PRAHLADAN, ADMINISTRATIVE MEMBER. \p

1. Wﬁkther Reporters of local papers may be allowed to see
the judgment ? N7Q%
[

2. Tol be referred to the Reporter or not ?

3. wWhether their Lordships wish to see the fair copy of the

judgment ?
4. Wﬁether the judgment is to be circulated to the other ;ﬁ
B%nches ? :

J%dgment delivered by Ho'ble Member (J).

e



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI. BENCH .
Criginal Application No.78 of 2004.

Date of Crder ¢ This, the 31st Day of March, 2004,

THE HON'BLE SHRI KULDIP SINGH, JUDICIAYL, MEMBER.

THE HCN'BLE SHRI K. V. PRAHLADAN, ADMINISTRATIVE MEMBER.

Shri Munna Kumar Das

C/o Sri prabhat Chandra Das

Water Resource Bepartment

Chandmari, Guwahati = 781 003. « o « o« Applicant.

By Advocate Mr.D.C «Mahahta, R.C oBamatragC)hain »
B.Buragohain, S.B.Gohain & Ms.B.Baruah.

- Versus =

1. The Union of India
Represented by the Director, publication Division
Ministry of ghformation & Bopadcasting
Government of India, Patiala House
New Delhi - 110 001.

2. The Management of Editor cum Sr.Correspondent
Yojana (Assamese), pPublication Division

3. The Editor
Payobhara Yojana (Assamese)
Guwahati - 10 v LI Respondents.

By Mr.A.Deb ROY, SrC.G.S.C.

ORDER ( GRAL)

L) - -

KULDIP SINGH, MEMBER (J) :

We have Meard Mr.D.C.Mahanta, learned counsel for
the applicant and also Mr.A.Deb Roy, learned Sr.C.G.S5.C.
for the respondents.

2. The applicant was engaged as casual labourer and
was deployed as helper on daily wage basis for a Mobile
Bock Vane. Since the Mobile Book van is not in opermgtion
at present, the services of the appliCant has been dispensed
with. The impugn order dated 14.1.2004 itself speaks that
whenever work becomes available, he whllc be reengaged.
Keeping in view the stand taken by the respondents
at the admission stage itself
the C.A. can be disposed of/with the direction mpon the
respondents that in case the work of the @asual nature .r

becomes available with the respondents, they shall reengage

the applicant as mentioned in the impugned order dated

contd./2
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14.1.2004, Accordingly‘we disposed of the Q.A. with a direction
upon the respondents to reengage the applicant as and when the

work of a casmal nature becomes available.

. N - \- L ’
\Q.gazq ) Yo ;
( X.V.PRAHLADAN ) : _ { KULDIP BINGH )
ADMINISTRATIVE MEMBER ‘ - JUDICIAL "MEMBER
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Te
A The Editer-Cum-Sr.Cerrespendent,

Yejana (Assamese), Publicatiens Divisien,
Ujanbazax, Guwahati-1.

Ref: Jeining in Service as pex Award Dtd, 25-07-01 in
cennectien with ref Case Ne. 7(C)2000

Sir,

With due respect fbeg te inferm yeu that I have jeining
in my duty teday fereneen under yeur estsblishment as per

Mvaxd passed by the Learned Industrial Tribunal, Guwahati in
 reference Cas)y Ne.7(C)2000 dt. 25~07-01.

Yeurs faithfully,

%{\ _}Y\ Nwvna m '@/27

( Munna Kr, Das )
16-10-2001.
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'““OrlginaL Application No,223 of 2000(T)

Q0 - ANNEXURE — €
/ , — e—— 2 \
CENLHAL ADMINISTRATIVE 'CRIBUNAL T
GUWAHAT L BENCH St

Date of Ordexr: This the 28th Day of March 2001,
1

HON'BLE MReJYSIICE U.N.CHOWDIHURY VICECHAIRMAN

Sri Upen Kaljta
Son of Lage Lataru Kalita
Gandhi Basti, Guwahati-781003.

By Advocate Mrs,Uma Chakraiorty.

1o The Union of India .

2 The Pirecitor (Admn)
Government of India,

Ministry of Information & Boardcasting.
Patiala House, New Delhi-l .

"3, The Deputy Director(Aidmn)

Government of India,
- Ministry of Information & Broadcasing, Patiala House,
New Delhi~110001,

By Advocate Mr.B.C.Pathak, Addl.C.GeS.C.

Ko

QRL

e

CHCUDHURY (%)SV.C.S

The case his a chequered carrierx. By order dated
5011086 the applicant was engaged as Casual Packer on
dally wage basis for a period of 15 days in a month and his
appointment was extended from time to time. In this fashion
the applicagt‘worked under the respondents. He sought for
regular apppintment against the post of Peon and Paker,
He refterated his pra}er for regular appointment; His name
wae included in the list prepared by the department. By
Ietpendéate@aathaﬂuly 1990-tHet respindents :authority ‘.o
gasqtedrthe:applicanttthatxb%sgrequestiwould-be given
due conside;ation at the appropriate tdme, By order dated
11th July, 1990 che petitioner was informed that since the

office hid not received sanction for post of dally waqe

P Ve

contd /="
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paker from the competent authority, the applicant was not

required to attend office until further orders. The applicant

moved the Hon'ble High Court by Writ Petition which was

numbered as Civil No,1845/90. Considering the respective

cases of the parties thae High Court finally disposed the

matter on 11.2,1992 with the folluwing observations 1~

9. "On cafeful consideration of ﬁhe submissions on

i

behialf of the parties, we are inclined to think
that the petitioner who has been working sinca
1986 and whose discontinuation from service as
said before we have held to be unjustified,
should be considered for regularisation against

a4 post in case it is available and the petitionor

* 10,

is'eligible and qualified for the same,"

For the aforesaid reasons, we dispose of this
petition with the direction that the petitioner
shall be reinstated in the Post of Paker on
daily wage basis which he was holding prior

to the order dated 11th July, 1990, within a
period of two wesks from to~-day. The petiticner
shall, however, be entitled to wages from the
date he is reinstated, The rospondenta augtlio-
rities shall duly consider the petitioner's
cdse for regularisation in accordance with
rules subjact to eligibility for the pPost"

The &pplicant was reinstated byt he was not regularised. He

moved a Contemp@ Petition was numbered ag Civil Original

Contempt Noo117 of 94, The High Court declined to provide with

..the Contenpt Proceedings, but made the following observationss-

0"
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"But before I part with the record 1 hppe and
and trust that the authority shall do the
needful to help the Peor person like the
petitioner so that ha may have a dacant living.

employee in a decent manner SO that the employ-
000 may not have tle grievance that they have
not been treated properly. For smooth manage-
ment and prosperity of the soclety it is always
necessary that there should be a harmonious
relationship between tha employer and the
‘employee. The employee should not have the
grievance that he has not been considered by
following due process of law,

. 7 C@ntd/""
¥
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In that view of the matter, I hope that the
authority shall consgider the case of the
petitioner for regularisation as against the
vacancy which may arise in future., The authority
have the power to regularise the enployee after
relaxing eligibility criteria in appropriasta
cage, Even that power may be exercised by the
authOfity since the petitioner is working f£rom
1986,'

The applicant stated that he was reinstated on 11.2.92 and

completed 206 days in each year as he used to work from 15 to

18 days in ave:y'month aven though on records he was supposed to
have worked for 15 days only. The respondents did not show
those extra days of his excess working in his attendance

register 1n'thg first two years of his servicea 1.4, 1992 and

- 1993, But thosy uays were shown thareafter from the year 1994

" onwards. Be that as it may on the own showing of the respondent s

. from 94 onwards
that the applicant rendered his services 206/days in each of

the year in the office of the respondents, as it be reflected
from the ordeg dated 909098. The policnyasual;Labourers';
(Granp'oféTeap@raryk.Sﬁaihszhndugeqularisation)Schema of
Government of India, 1993,"since the applicant ful filled

the requirement of the scheme. Therae is no Justification for
denjing the hegefits of the applicaﬁt from the scheme with
effect from lo1¢944 On considering all the aspects of the
matter the resgondents are ordered to take up the matter of
the applicant for granting of temporary status as per the
scheme with effect from 1.1.94 and thereafter conslder the
cése ofr the applicant for regularisation 1f post is available
in Group 'D!, a@ﬁ'ﬂhe respondents shall take necessary steps.
for grantiné temporary status froﬁ 1o1.94 as expeditiously

as possible within 2 months from the date of receipt of this

oxrder.
Applicytion is disposed to the extend indicated,

There shall hoyever, be no order as to cost s,

Sd/VICE CHAIRMAN



3 ANNEXURE — D

Administrative Problems of Yojana (Assaniese)

A&G SECTION.

During our visit to Yojana (Assamese) Guwahati, the unde =
administrative problems were pointed - out,
necessiry action,

Grrievances pertaining (o Special Duty Allowance (SDA):

1t was noticed that SDA and other allowances were being given 1o o

for example Shri M.C.Das, C€-11 who i .
worked outside North East is not getting SDA. Also recently Cash Scction st § oy
SDA to other Staff members of Yojada Guwahati after a long gap. Arrears weio i i
ID(Adnin) may kindly look into and ensure payment of SDA to all entitled persons
ELK Fazarika, Stenographer (Assamese), started geting, SDA again just aller DD o
"please discuss" on His representation and Cash Section started _giving SOA 16 Shi
Hazarika and Shri P.Chakravarti, Asst, Lditor, from June 2002 afler a discinsion bl cer)
Admn.l and Cash without any clear-cut decisionorders. Necessary papers are i, lose
relevan)_portions_have been highlighted. The case of Shri M.C.Das, CG-ii aa

PRENE T :

It may be noted that earlier orders were issued recovering SDA paid 1

Clear-cut decision/orders is/are required on SDA and other allowin os 1o 1 ol

discrimination/grievances and for payment of arrears concerning recovered Si,
Problem of non-payment of House Rent Alloworce (HRA):

. Shri RM. Devanji Sales Assistant, Yojana( Assamese), is not belny paid HHRA.
There is a provision for payment of Double HRA in NE. Shri Devanyi 15 retaining
Government accommodation in Kolkata, but he is not being given single HRA for staying
in Guwahati, e has a wrievince that officers in niher departments are beins eid (IR
though they are also retaining Government accommodation in their last places of dosdiis
JD(Admn) may kindly see. In fact the instructions nowhere says single FIR A ¢l dnpg »
given for staying in North East. A positive intcipretation of the instructions i< s o

copy of Shri Devanji's application in this regard is cnclosed.

“Request of transfer of Shri Bevanii, Sales Assistant:

- Shri Devanji was transferred from Kolkata o Guwahati for onc year abmost gl (he
fag end of his retirement. He is.having a lot of personal problems. e was triangioirer
along with the post. There is little point in continuing an unwilling person in Guswaban

This i.g seriously affecting the sales also. 1t was suggested that either Sales -

may bg posted in North East-on rotational basis or a post created in Guwahat so that =
- local person is selected. SIEKolkata, is also suffering with the transter ot Shii Dovangi

her Sales Assistant in Kolkata is going o retire shortly.

-

It is understood that transfer of the post of Sales Assistant frie

Guwahati was approved for ouly one year. Copics of representation fram Sive i ann ar

.JD(Admn)/JD(VR) may kindly see for necessary action.

ID(Admn)/DRAD may ki

as all India transtor fialodi,



~kindly consider providing STD facility.to Yojana;(Assérflé'

. NMon-availability of allocation of work in the Sections in Hqrs:- .-

’ trgel
.

4 gﬂOViSi()n of STD Connectiq_ll:- ' o R H]l.’}hj(““ g i /

i

. t
et ot . R NFTE

. The office is

The office of Yojana is facing a lot of problems without STD facility
isfa@communication- problem.

having n fax machine without STD facility. Definitely therg?
feis very difficult 1o get trunk call in North Eas

Maor vrizvance of Liditor, Yojana (Assamese). - Sornidnk e LN

s i
RIS Y S AT SR TRy

JL (/\dmn)/l)DA(H) .1;5;;1ay kindly see for necessary action. - /v koo ot

a , s doologih IR VIER VAR e
5 Delay in filing of 'fehiv‘ih the High Court of Guwahliatiiin'respect. Shii-Munna i
Kwmar Das, Dyily Wagers -+ LT R RO L
. R TE ' -,-;'i..i;‘;i‘j{rii,:fr“!.:f AT \l

.

' a4

Pl b e Ny h
.

Yojana_Guwahﬁfif*"i’sf!; ngt able-to file-a replyfin?{th'e- I-Ii'ghﬁ@bhrtx‘@ Guwahatilas: the 3
advancé.paymentsd Communicatin |

concerned Central Governient'Counsel wants 'some: :
i this regard has been going on with Hqrs (Admn-11 Sectiort): It was suggestedithat the

Hyrs. ¢an take up with the Ministry of Law pointing: out the’problems' being! faced. It is 3
tederstood that the Industrial Tribunal had ordered continuance: of the services of Shri |

MK Ty n S
B R I
Otherwise, ShriM.K. Das is doing a very fine job, intluding clerical jobs. Heis o
wery hardsworking person in the Yojana oflice. ‘

6. Delay in navment'to j):lilv Wager and Contract Driver:.

There is always delay in the payment of wages to Daily Wager Shri Munna Kumar
Das, and Contract Driver, Pyblication Division's wages are thevonly source of income to
Shri MK, Das, DW. The Payment is delayed from 3 to 5 months. ' This s a problem of

Bread and butter for the Daily wager/Contract Driver. Daily Wage payment delay is
ustiar problem '

HAAun)/DDA(IT) inay kindly personally look info ~ for a solution (o such
problems These problems are being faced by other Units also..

' . e I
A R T IR U F TR [N
N o . 7 Ve . W ’

. it , o SRR o . Xt ,v R

Yojana GUWahatl:f{yasfm the dark as regards ailocation of works in.the Tiqgrs.. Most
of the communications were' being sent to Dy.Director (Admn) In this Hqrs: there are three
Dy.Directors. Most of the time there was no knowing whether a conmmunication was

t, especially in Guwahati. DDA(H) may |
"é): lat“Guwahati, This 1s a |

b

being sent (o the right' Dy Dirgctor. For Admn [T there is no Dy:Director and the Yojana
office wss not aware of JID{Admu.) Coordination Section ‘should circulate - details of
iovativn ol work at the earliest. On our parl we expliined the details of allocation amony,
U Administrutive L‘)ivision/}?l;;litozjial section/DDAs/JD (Adgun).

raat R ‘ Favi

JD(Admn) may kindly see for ikcessary action,




it

!
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1

NS ¥ v 'A 1y ief e
(.,nculai_njon of Telephone list:

Telephone list was not being circulated among field offices. Yojana Guwahie

['ncver 8ot a telephone list.  Cash Section may kindly ensure that latest and wp 10 dape
‘h;-.luep!'lonc list is sent 1o all offices, including Yojana Guwahati.

i
|
|

{ {D(VR)- for itén‘; No.3 " "

JD(A dmn) :
QQ/‘I ‘ I{z ) " N -

DDA may please see for ncc%{iary action,
g - Ln 3 I
" (SSHANKAR)
DY.DiRECTOR(ADMN)
T 9/12/2002

[ Copy to ID(MDP)

T ——

B - ———

—————

/(;n‘py to Accounts Cificer, .
\/ Copy to Shri H.K,Das, Eiditory Yojana (Assamese), Guwahat].

C ok
R
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ANNEXURE —~ E

. Yejana, Fublicatiens Divisiem,
Minietxy of Infermatien and Breadgasting,
Natjon Read, Ujanbazar, Guwahati -781001.

No.YafEsatt /8/2003/24

To
Shrl Rajosh Makkarx,
Sactien Officer (4dmn,IX)
Publicatiens Divisien,
Patiala Heuse,New Delhi-11000).
Sir,

¢f Shri Mumna . Das, helpsr fer the menth frem August te December,.

Dated: 27-01-2C03.

Cr’

TR unit office has prepared the Daily Wages bill in respect

2062 at the zate ef 1/3 of the minimua pay soali

IV staff plua D.A. (Photestate cepy ef the cencefned rules is enclesed

of ,'ugular grade

1

. .
W

- e rens,

fexr roody reforencoe)s But ha has been paid the prescribed rgtq of |
state Gevernment effice's in Assam (l.e. 61.18 per day). '
Flease ledkt into the natter persenally and confirmed né which'
wage rotew iz entitled by Shrd Das at the carliest.

inct: As stated above.

Yeurs fadthful 1y,

( H., K. Pos ’,
Eli{tox-Cum-Sr, Corregpendent,
Yejona {Assamwse), Guwahati~1.

ar

b




. 2 | gﬂf

o - ANNEXURE — [

A To,

The Director (Agmn. )
Government of India

Ministyy of Information & Broaacasting
Patisla House, B
New~Delhi-11001.

Dated /A4 .th August, 2003,
(Through the Editor, PAYORHARA

chanam(hssamese). Guwahati,

Sub Zn application for Yegularisation of 8ervice with
offect from 1,8,97 with consequential financial
hanifitS.» . :

kef

1. My Joining repoxrt dtg 16.10.?001.
]

2. Award in reference No.7(C)of 2000 dtd.27.1.§003

Passed by the Presiding Offiser Industrial Tribunal,
Guwaheat i, ‘

"3+ An order dtd.28.3,2001 in Original application

Noo.333 of 2000( 7). psuseaq by Centra) Administrative
Tribunal,

4. A report dtd.9412,2002 by Deputy Director(Adminis-
tration) to Editor, Yojana(Assamase) Guwahat i

-

S« My letter 3td. 274142003 in létter No.Ya(Estt/g/
2003, 24, Yojana (Nssanase) Publicat ion Division

Ministry of I &B Uzanbgyzar to Shri Rajesh Mappa,

With reference to the above, I woulg like to lay

bafore you the folloving faw points for your information ang

Sympathatic considaerations

A—

e Thet I was appointed as Helper in the Office of the °

Yozana (Assamese) unit, Publicat jon Division, Ministry of
Informaticn ang Broad-cast ing, Nawien Road, Uzanbazar,ouwahati

vide appointmant order No.YA/ESTT/10/97/2675 dtd.1.8,97 issued
by the Editor Yo=ana (Assames) on dally wag# b sis,

A copy of the appointment crder atd.
1.8.,97 1is annexed herewith and marked

as Rnnexure-I. o

2. That I have baen rendering very sincera sexvice

in this Office without any blemish and to tha satisfaction. of
the management. But suddenly on 31,8.99 to my utter surprise
and without any prior notice what soever, I Wa8 Berved with a

termination opder Stating inter-alia that in pursuance of the
H.Qr% letter No.A-12034/6/97 Admn.-II 4td,25:8,99 ang the
cinhed To Be Troe O ‘

.contd,.,.2

. arE
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teymination waseffective from 1,9.99.

A ecopy of the terinination order dtd.25,8,99 is annexd
herewith and marked as Annexure«II,

2,That after reguesting the concerned authbrity sevaral times
to re-instate me in service, the management did not pay any
attention to my request and g8 sucha disbute arosed between
the management of Editoerum«correSpondeéts Yojana (Assymese)
publication and me as a workman, pextaining out 6f termination
of service as helper in the Office of thé Yojana of 'Ass am Unit,

Publication,Division, Ministry of T & B, Uyanbﬁzat,auwahati,

and the mq*ter w3as referrzd to the Induerlal Tribunal Guwahati.rg

Assam by the aPPropriate Government concerned. The reference
was registered as Ref., Case No.?(c)2000.

3. That,the Industrial Tribunal after admifting the matter
issued notices to both the paypties calling them to file
written statements and after hearing‘boﬁh the parties and

on pzrusal of records including the wriften statements filed

by the parties passed an gward in favou¥ of me declaring inter-:

i e i e g

i
f
{
!

i
i
i
IS

dlid the termination order dtd. 2;.8 99 to be illegal and there

~fore, the Hon'ble Tribunal wss plegsed t& sat s8ide the said

tormination order vida tho award dtd. 2%.7.2001,

A photo copy of the award dtd. 25.7,2001

is annexed ‘herewith and marked as Annexure

~III.

4., That I have submitted ny joining report of resuming to my duties

to my duties on 16,10,2001 in the light of the above award dtd.
25.7.2001 pgassed in Ref., Cgse No,71C)2000, since then I have

been perferming my duties very sincerly to the fullest satis-

faction of the authoritiles concerned.

I+t is pertinent to mantion that in his report dtd.
9,12,2002 the Deputy Dirzctor (Admn.) Ministry of Information &
Broadcasting New-Delhl,in parag:apb«S'appriciatad my service fog
doing fine jobs including clerical jobs in the Yozana Office,

Guwahati.
e‘mpch ContGesees3
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A photocopy of the report dtd.

9.12,2002 is annexed herawith an
markad as Annexure-IV .

g.That, the lon'ble Central Administrative Tribunal, Guwahati

observed in the Ccade of . Shri Upen Kalita =-Vs Unicn of India
rhat the workman Shrl Upen Kalita who wes & cpBuil worker in

the Yozana (Assanese) on davly Wwage baﬂis sought for requlari-

antion of his services. Instead of regularisation of the -

sorvices of the workman his sedrvices w8 terminated by ordét'
dtd. lith July,1990 Later on the workman was re¢instated but
his services W58 not regularised. The workman appreached the

Hon'ble Central Administrative Tribunal, after Fearing hoth

the parties ohserved that the workman shri Upen Kalita fulﬁilled

the raguiremont of the policy Cﬂsual Labourers. {Grant of Tempo~
rary staties and’ Regularisation)Scheme of the Govt.of India.

1993 dnd tharefore the Hon'blp Tribunal was pleased to pasa‘

|
an ordar 3td.26.3.2001 on tha bgsis of the Policy 1993 in g
4

original application No. 233 of 2000(T) directing the authority
conceyned tO reqularise the sarvice of the workman Shri Upen o
Kalite with effact from 1,1.1994, The concerneti authority
absarbad the workman Shri Upen Kalita as Peon &n regular,basis
{in Sapt/2002 and posted him in DAVP, Chehnai. S

A Photocopy of the order dtd. 28.3,2001 is annexed;
herewith and marked as Annsxure-V. | :
6. That I wrote a_letter dtd.27 1.2003 to Shri Rajish Mappar S. 0

(Aémn.=1I) through the Editor Yojana (Assamese) stating that

k
!
|
!
|
|
|
|
|
|

i
i
|

T have been paid only at the prascribed rate Gf state Govern-
mant Offices of Assagm (I.C 61.18 per day) and a reguest was also

mads to look into the matter personally and to do the nébdful
in granting me thhe pay Scale of helper as is gdmissible as per
rules. fut £111 toeday mothlng has b:en done IrOm that ende

A Photocopy of the letter dtd.27.1. 2003 is annexad
nerewith and marked as Annexure=VI.

_C_‘QntdoaooA
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7. That, I have b=en working vary sincerly to the fullest
Satisfaction of the management of Yojana (%ssamese)but nmy
servige has nog Yet bzen reqularised for which 1 could not
avail the actual Pay scale againat the post of helper including
theconseguantial financial benifits,

7 That the services of Mr Upen Kalits who 1s a 8imilarly sity-
ated peyrson to ne, has already been regulaﬁised a8 Peon w.e.f,
£:1,199¢ ang rasted in DAVP,Chenna;, in theé light of thg direc~-
tion in order dtd.28,3.2001 Passed in Original applicatioh

N0, 233 of 2000(1) ., The pPrinciples of equality demands that my
CpSe should qlso be considered in the same iine.

Further, ,e the termination order dtds25.8.99 h.s been set-
astde by the Hon'ble Industrial Tribunal, Guwahati vide Order
¢tde 23,7.2001 in Reference No.7(C)2000,& stiould be considered

te b2 in service with continuity since 1.8.@7.

it is, therefora, prayed that your honour may

graciously be Ple,sed to pay due }eed to my matter and applying

34 judicious mind your honour}may further be ylegsad to consider

My eyst for regularisation of service as helper we.e.£.1.8,97 §.e,

tha date of {nitial jodining and granting all tha conseguential
ind Incidential financial benifits for which I shall aver pray.

With kind regards,

Yours faithfully,

<« » (MUNNA KR. Das),

=N ~000=-

R

N  ———

t

.- ie———

————
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ANNEXURE G -

The Editor,
Payobhara Yojana(Assamese),

Gu wahati P

Dated Quwahati, the 8th Jan,'/2004, !

Sub.: #n appeal for reqularisation of Service aliowing to resume
regular duties, :

Hef.sMy appeal dtd,,14th August!2003,
- 5ir, : . : . :
With reference to the above I have the honsur to infom you .

that I was appointed as helper in this Office arsd I continued my

serviCe with effect from 1-8-1997 on daily wage basis. But suddenly o

on 31-8~1999 without any prior notice tome I was served with a g
termination order, Teminating my services from 1- 9-1999. Being dis=-
sat isfied and after failing to get any justice 7 approached the L
appropriate government and indurtrial dispute has been raised which,..
was ref erred for adjudication before the Indurtrial Tribunal » Guwahati,
The Ihdurtrial Tribunal after hearing both the parties ,was pleased to
set aside the impugned temination ordez‘ vide tha award dtd.28,7. 2001. L

In the light of that award T have submitted my Joininq report on ‘ i{“
16-10

rely to the full satisfaction of all concemed,

o

-2u01 and since then I have been performing my duties very sinoe-g

In another case of termination of services of one Sri Upen Kalita,('

a similarly situated person with me,

tive Qmahati Bench vide judgement and order gt 28-3-2001 directed |}

the concermn a

accordingly he was absorbed as Peon on regular bdsis,

the Hon'ble Central Adninistra- ||

uthority to regularise the services of Shri Kalita and e

1 have been approaching the respective authérities verbally and ||
in writing time and again to consider my case for regularisation in

the light of the sir 1y situated person Shri Upen Kalita, But fai-

! gty et any justice I have submitted an appeal to the Dlrector, !

stalicat ion Division,Ministry of Information and Broadcasting,
Ovemment of India,pat iala House,New Delhi-

office on 14th Auqust'2003, But ti11 toaday

my case has not been cone-
oo COPY .

Tt
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- D
n the otherhand, vide verbal order,on 10th Dec, /2003
you have directed me not to g2 and attend my éhties. I requested
you to kindly give me the order in writing whith you have been
declining to serve upon me, I am not allowed to put my signature

on Altendance Register,without arrising any reason what so ever,

This action is absolutely drbitrary amounting to breach of obliga-

tion fixed by the constitution and law of the land besides being

- violative of the principles of natural just ic ¢, ‘
It is therefore, prayed that you honou% would be pleased to

kindly consider my case with a judicious mind paying due heed to

the facts and circunstances of my bonafide cldim and further be

pleased to allow me to resume my duties ang piting my signature in

the Attendance Register regularly and also to consider my case for
tegularisation with effect from 1~8-1997 in the light of the above
ment loned case of a similarly situated personjwith all consequen-

tial bmefits,for which act of kindness, I shall ever pray,

With kind regards
Yours faithfully,

Cua Mg VQJAQ@
( Shri Munna Kumer Das ),

Copy faiwarded:toz-

leThe Director,Publication Division ,Ministry of Infomation and
Broadcasting for favour of Information and kind necessary action
alenqwith an eamest request to consider my appeal dtd,;14th
Mmqust'/2003,filed through proper Channel.

2. Shri Rayish Makkar, 8,0, ( Adnn,<II1),for favour of Information and
necesSary action, '

A

'(\' * ' ' 4 '
oM b A
e i . ;

e ) . ( Shri Munna Kumir Das ).
‘ ,Piﬁpj pf‘—‘*\'cr
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Govt. of India,
Yojuna, Publications Division,
Ministry of Information and Broadcasting,
Naujan Road,Ujanbazar,G uwahati-781001.

No.Y A/Esstt./8/2004/5  \ Dated Guwahati the 14" January,2004.

Sub: Representation for regularisation of services in respect of Shri Munna Kr. Das.

With reference to his representation dated 14™ August, 2003 gnd subscquent letter on
the subject dated 8-1:2004 received on 13" January,2004, regarding regularisation of his
services in the Depariment, Shri Munna Kr. Das is informed that as per instructions of the
Division, his engagement as helper on daily wage basis is for Mobile Book Van and since
the van is not in operation at present, the Driver and the Helper arc not being engaged on

daily wage basis. Wlienever work becomes available, he will be reengaged.
v - 2 : el

l o baewt? ‘4\41

( P. Chakravorty )
Asstt, Fditor,
Yojana(Assamese),Guwahati- I

To

" Shri Munna Kr. Day,

C/Q. Shri Prabhat Ch. Bania,
Water Reseorc Department,
Chandmari, Guwuhnti-78 1003.




